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CENTRAL aOMINISTRATIVE TRIBUNAL, PRINCIP AL BENCH
0, A.No, 661798

New Delhi: Bated this the 13th day of Novenber, 1998,

HON*BLE MR. S, R, aDI GE, YI CE CHAIRMaN (a) .

EX. SI Madji Rem,

S/o Late Sh, Meer Singh,

R/o NeNo«sF=5, Type=II,

New Police Lines,

Kingsway Camp, '

Del hi ‘ secses ppplicant,

(mpplicant in person)
Varsus
1. Dy.mntroller of aceounts (Funds),
GPF Cell, Old Secretariat Delhi,

GCovte of NCT of pelhi,
Delhio .

.2, by. ommissioner of Police,

IV th Bn,.Dop.,

. Kingsway Camp,

- New police Lines,
Delhi.

3. Pay & Aaccount Officer-I,
Del hi pOlice, Govte OFf Delhi,
Tis Hazari,
Del hi"os/ao B ce o0 RBSpOﬂ dmtso

(By Adwcate: Mrs. Jyotsana Kaushik)

0 RDER(O RaL)

HON 'BLE MR, 5. R, ADIGE, VICE CHAI AM AN (4) .

. Applicant impugns respondents! order dated
(-
29.1.98, and claims interest @ 18% pem. on the G.P.F

amount from August,1997 to the dote of sctual payment,

2, - I have heard‘applicant in parson and Mrs.
Jyotsna Kaushik for respondent=tlo.2. None appe2 red
for respondents No.1 angd 3, although notices by

registered post A.D. were sent to them on 6.4,98 .

Under Rule 25(C) gaT Rules of P ractice » 1993 notices

on Respondents 1 and 3 are also deemed to haue served.

s

upon them,
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3. It is not denied that applicant reti red
on superannuation on 31¢10.§7 and receivgdihis
GPF amount on 16.1.98., Thers is no material:on
record to indicate‘uhy G.P.F, amount was not
ﬁaid to him on the date of his retirement i, e.
31.10,97 or immediate‘l)} thefeaf‘ter. In the
reply of Res;:wondéﬂt No.?, it has been stated
that PaD GPF Cell 0ld Secretariat , pelhi 1;188
requested by them to issueAf‘inal péyment authority
slip on 17,9.97, but GpF Cellbissued authofity.
for final payment only on 2‘6.12._97_.i.9. after
2 period exbe'eding ‘3 months and the applicant
recei ved /ythe payment only on 16,1.,98, In the .
absence of‘ﬂany reply .f‘xom Respondent No.1(ny.
Gt}ntroller of Accoun ts(Funds), FF Call), I
have no reason to disbelieve the abg ve aVc ent
of‘ Rpapondmt No .2 which 1nd1-catps that the del ay
in rele’lslng the ﬁppllcant s G'JF amount was caused
in @F Cells
4o - As  applicant's GPF amount rep‘reéents
his own money,' which was retainedl by rQSéondmts
From 1¢11.97 to 16 1. 98 without adequate reason
thereby dep ri ving applicant of the benef‘lt
of the Same, 'Lt is' fair ang re?sonable that the

n be ohireeCd [0

respondents sMuldeay simple interest .@ 124 pia.
on the above amount for the af‘éfes'aid period
1.11,97 to 15.1.98 to him. - The saig sum should
be cal.culated' °nd paid to dpplicarit within 2
months from the dats of receipt of a copy of

this order,

5. The 0a is disposed of in tems bf‘

(s/%m)

VIuE CHAI M AN (a)

Para 4 aboue. No costs,
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